FIR No. : 367/2020
PS : Bhajanpura
U/s : 356/379/34 IPC
Bail application of applicant/accused Shivam Sood
18.12.2020
Vide this order, I shall dispose off the bail application U/s 437
Cr.P.C. moved on behalf of applicant/accused Shivam Sood.
Pr.: Ld. Counsel for the applicant through VC.
Considering the Corona pandemic, hearing was conducted
through video-conferencing via Cisco Webex.
Copy of bail application and other relevant documents were
received through e. mail.
Reply filed by TO.
Ld. Counsel for the applicant / accused submits that applicant is
in JC since 06.12.2020 and he has been falsely implicated in the present case.
Nothing incriminating has been recovered from him. The investigation of the
case is complete. Bail has been prayed on these grounds.
In his reply, IO has submitted that accused has been released in
the present case.
Therefore, certain clarifications are required from the 10 and he
is directed to appear either in person or through VC on the next date of
hearing.
Now to come up on 19.12.2020 at 12:30 pm
Copy be given dasti to the Counsel for applicant.
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FIR No. : 349/2010
PS : Bhajanpura
State Vs. Mohd. Sultan
18.12.2020
Pr.: Ld. Counsel for the applicant through VC.
Submissions heard.
Certain clarifications are required.
IO to reply on 21.12.2020.
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FIR No. : 507/2020
PS : Bhajanpura
U/s : 392/411/34 IPC
Bail application of applicant/accused Sittu @ Said @ Shahid
18.12.2020
Vide this order, I shall dispose off the bail application U/s 437
Cr.P.C. moved on behalf of applicant/accused Sittu (a) Said @ Shahid.
Pr.: Ld. Counsel for the applicant through VC.
Considering the Corona pandemic, hearing was conducted
through video-conferencing via Cisco Webex.
Copy of bail application and other relevant documents were
received through e. mail.
Reply filed by 10.
Ld. Counsel for the applicant / accused submits that applicant is
in JC since 14.10.2020 and he has been falsely implicated in the present case.
Nothing has been recovered from him. He is a married person having
responsibility of his family members. Bail has been prayed on these grounds.
In his reply, I0 has opposed the bail.
In view of the facts and circumstances of the case, as recovery
has already been affected from the accused and chargesheet also filed,
applicant accused is admitted to bail on his furnishing a personal bond in
the sum of Rs. 20,000/- with one surety in the like amount.
Bail application is disposed off accordingly.
Copy be sent to the Jail Superintendent.
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FIR No.: 532/2020
PS : Bhajanpura
U/s : 379/411/34 IPC & 102 Cr.P.C.
Bail application of applicant/accused Sittu (ee, Said @ Shahid
18.12.2020

Vide this order, I shall dispose off the bail application U/s 437
Cr.P.C. moved on behalf of applicant/accused Sittu @ Said @ Shahid.
Pr.: Ld. Counsel for the applicant through VC.
Considering the Corona pandemic, hearing was conducted
through video-conferencing via Cisco Webex.
Copy of bail application and other relevant documents were
received through e. mail.
Reply filed by IO.
Ld. Counsel for the applicant / accused submits that applicant
has been falsely implicated in the present case. Nothing has been recovered
from him. He is a married person having responsibility of his family
members. Bail has been prayed on these grounds.
In his reply, I0 has opposed the bail.
In view of the facts and circumstances of the case, as the
recovery has already been affected from the accused, therefore, no purpose
would be served by keeping the accused in detention during the pendency of
trial. Accordingly, applicant accused is admitted to bail on his furnishing
a personal bond in the sum of Rs. 20,000/- with one surety in the like
amount.
Bail application is disposed off accordingly.
Copy be sent to the Jail Superintendent.
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FIR No.: 580/2020
PS : Bhajanpura
U/s : 25 Arms Act
Bail application of applicant/accused Sarfaraz
18.12.2020
Vide this order, I shall dispose off the bail application U/s 437
Cr.P.C. moved on behalf of applicant/accused Sarfaraz.
Pr.: Ld. Counsel for the applicant through VC.
Considering the Corona pandemic, hearing was conducted
through video-conferencing via Cisco Webex.
Copy of bail application and other relevant documents were
received through e. mail.
Reply filed by IO.
Ld. Counsel for the applicant / accused submits that applicant is in JC
since 09.10.2020 and he has been falsely implicated in the present case. Nothing has
been recovered from him. He is a young boy. He has clean previous antecedents.
Bail has been prayed on these grounds.
In his reply, TO has opposed the bail on the ground is also involved in
another offence i.e. FIR bearing no 576/2020 u/s 307 IPC.
In view of the facts and circumstances of the case, as the accused has
already been admitted to bail in FIR bearing no 576/2020 and is in JC since
09.10.2020, further detention of the accused on mere apprehension that if released,
he may commit another offence is not justified. Even otherwise, it is trite to state
that Bail is the rule and jail is the exception. Accordingly, applicant accused is
admitted to bail on his furnishing a personal bond in the sum of Rs. 20,000/with one surety in the like amount.
Bail application is disposed off accordingly.
Copy be sent to the Jail Superintendent.
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FIR No. : 667/2020
PS : Bhajanpura
State Vs. Rajesh @ Raju
18.12.2020
Pr.: None.
Put up on 21.12.2020.
Digitally signed by

RUPINDER
RUPINDER SINGH DHIMAN
2020.12.18 15:55:51
SINGH DHIMAN Date:
+051 '

(Rupinder Singh 0Dhiman)
MM-01/NE/KKD/18.12.2020

FIR No. : 694/2020
PS : Bhajanpura
State Vs. Fahim @ Chikna
18.12.2020
Pr.: Ld. Counsel for the applicant through VC.
Reply not received.
10 to reply for 21.12.2020.
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CIS No.: 1144/19
PS : Bhajanpura
Anshu Kumar Vs. Kartik Sadh
18.12.2020
Pr.: Advocate Shri Shadan Parvez for complainant through VC.

Put up with file on 21.12.2020.
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Vehicle No.: DL-1LR-6105
Circle : SPC
State Vs. Mahesh
18.12.2020
Pr.: Shri Virender Lohia, Ld. Counsel for applicant through VC.
At request, put up on 21.12.2020.
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